
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Tamil Nadu Tax on Professions, Trades, Callings and Employments Act, 
1992 

 
Act 24 of 1992 

 
 
 
 
 
 
 
 

Keyword(s): 
Employee, Employer, Executive Authority, Local Authority, Person, Tax 
 
Amendments appended: 9 of 1994, 12 of 1995



6 

TAMIE~NADU GOVERWFT G M ~ B  ~IXTRAORD~ARP 
".a - - - . - * Z W C ~  

, , . --"- I .  . I . ' ,  . r' *) 
R 

9 1 
- - -.-m - *  --- -------  - - -  -----.-----_---,- ^_"_ --..I . ---- ._ _ _ _ _ _  ._._* 

. . .- 
The following Act of the Tamil Ngdu Legislative Assembly received the 

assent of the Clover~ior on the 12th June 1992 and iq hereby pul,iis+l~ed f; 
general information: :- 

I 

ACT No. 24 OF 1992. 

An Act to consolidate and to provide for the Zevy ancE collection of tax on 
professions, tracks, callings and employments in this, State. 

14711EftEAS it iq expedient to provide for the levy and collection of a tax on 
professions trades, d h g s  and employments ; 

BX i t  enacted by the Legislative Assembly of the State of Tamil N a b  in the 
Forty-third Y e  of the Republic of India as followq :- 

1. (1) This Act may be called the Tamil Nadu Tws on P r o f q i o ~  Tqades, short ti& extent 
Callings and Employments Act, 1992. and comence 

m e  
(2) It extends to the whole of the State of Tamil Nadu. 

(3) I t  &all be deemed to have comer into force oq the 1st day of April 
. - 

2. In this A&, unless the context othorwisle req*- 
: !  . 

Ik5dti0119. 

(1) " employer" in r a t i o n  to an employee earning any Maay on a 
regular basis undw him means, the person or the officq who is responsi'hle 
for disbuwement of such saPltry and includeq the head of the oBca or any 
estalslishii~znt as well a9 the manager or agent of the employd ; 

(2) " employee " means a person employe4 od salary snd includes,'- 

(a) a Government servant receiving pay from thq revenues of the 
Central Government oA State Governmen* : 

(b) a person in the service of a body, whether incorpo~rated! or not, 
is owned or controlled by tho Central Governmenq or any State Qovem- 

ment, ~ , ~ h c r e  such body operates within the jurisdictibn of a local authority 
even though ilq headquaera may be outside that local authority ; and 

I 

( 8 )  a peyson engaged in any employment by: @ employer, nut covered 
by sub-clauses (a) and (b) ; 

' aecutive authority " means the Comlnissioner or other func- 
the local authorityry.concerned, who is vested with the general exe  

uncler the Madras City Munjcipal Co~.poration, Act, 1919, the 
ity Municipal C'oiporation A@, 1971, the Coimbatore City & h i -  
ration Act, 1981 or under any la~v for the time kina in force, 
an? o t l k  Municipal Corporation, ,r under the Tamil Nadu 

nicipalities Act, 192% or the TaGnil Nadu Panchayats Ad,  1958, 
the Mettur Township Act, 1940, the Courtallam Township Act, 1954, or the 
Ehavanisager Township Act, 1954 and includes any funch 3- wfro is 

the general executive powem of a towmhiy constituted under 
adu District Municipalities Act,, 1920 or the Timil Nadu PanchayaB 

1 
1 

A Group IV-2 Ex. (335)-2a 



(4) " local authority " meana- 

(a) the M d d p a l  Corporations of Madras, Mdurai) coimbatorc or 

a,ny Municipal Corporation constituted under any law for the *ime 
being in force : 

&lunicipali$ieq Act, 1920 ; or 

(o) a p ~ c h a y a t  constituted under the Tamil Nadu Pfincha~ats 
Act, 1968 ; or , 

( d )  a townqhip cornmitteel constituted under the ~axllil Nadu Dis- 

Courtallam Township Act, 1954 or $he Bhavani Sagar Township Act, 1954 or 
tile Tamil Nadu Panchayab Act, 1958 ; 

( 5 )  " mon,h " mpam a calendar month ; 

(6) " person " meam any person who is engaged qlctively or othenviw 
in any profdon, trade, d i g  or employment in the State of Tamil Naciu 
and includes a Hindu undivided family, Arm, company, corporaltion or other 
corporate bod% any society, club or m i a t i o n ,  so engaged but does not 

\ 
include ,any perspn employed on a casual baisig; 

(7) salary " includes pay or wage, dearness allowmce and all other 
remuneration received by any pcrson on regular basis, whether payable in 
cash oa in kind, and also includes perquiGtes and profits in lieu of salary as 

in any form or gratuity ; 

(8) " Schedule " means the Schedule appended to this Act ; 

(9) tax" means the tax on profession, trade, calling and employ- 
ment levied under this Act ; 

;(lo) " y w  " means the financial year, 

Levy of Tax. 3, (1) There shall be levied and collected by every local authority a 
ta~x on prgfession, bade, calling and employment. 

(2) Evew cornpan:. which transacts business within tho Limits of any 
I Q ~  4U-W for not l e4  than Bixty days in the ,aggregate in any half year, 
and every person, who in any half year- 

1 (a) ie engaged actively O r  o t h h s o  h any p ~ f e & ~ r t ,  trade, d l i n a  
I 

or employment- 

(i) within the limits of a local authority for not lcw than * 
d w  in the wmate ; 04 
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, ( h )  resides wi$&n the limits of a local authority for not less than 
sixty days in the agmgate and i,q in receipt of m y  income from investments, 
sball pay a half-yearly tax levied at such rates as deterniincd in 
accordance with such procedure w may be prescribed, by the local authority 
which em11 not be less thaa the minimum and n-'l more than tho rriaxirnum 
specified in the Schedule.. 

(3) A person shall ba chargeable under the class appropriata t~ his 
aggregate income from all the sources specified in sub-section (2) as being 
liable to the tax : 

Provided that, entry 21 in the Scheduls ,&,all apply only t;o such classesl 
of persons iw lnay be specified by the State Government by notification from 
time to time. 

(4) Where a company or person provcs that ill or he ha9 paid :,he sum 
due on account of the tax levied under this Act or under spy other Tamil Nadu 
Act or any tax ojSj the nature of a profedon tax impodd under the Gtnton- 

rentla1 ~ c t  nlenls Actr, 1924, for the same half ycax to any locaJ authority or cantonment '' '' 1924. authority in the State of Tamil Nady, such compainy or kersorl shizll not Le 
~jable, by reasMl merely of change of place of businew, excrcise o.f profession, 
trade, calling or employment, or residence, to p,ay tho tax to any other local 
tiuthority or cantonment authority more than the difference llctween mch 
rum nud the amount to which it or he is otherwise liable for: the. tax for the 
half year wuer  $his Act. 

(5) Nothing contained in thiEl section shall be deemed to render a person 
resides within the limits of any local authority or cantonment iyld 

exercise8 his profession, trade, calling or employment or transacts business 
117ithm the limits of amy other local authority or authorities or cantonment, 
linblc to tax for more tlian the higher of the a p o u t s  of the tax leviable by 
any one of the local authorities or cantonment. In such a, cme, the S?;ate 
Government shall apyortlon the tax between the local authorities incluhing 
cantonments in such manner as they may deem fib and the decision of the State - 
Government shall be final : , 

Provided thul where one ol' the lacal authorities concerned is the port 
author it:^ of a major port or a cantonment authority, the decision of the Sate 
Governmen$ ahall be subject to the concurrence of the Central Government. ' 

(6) The ta.x leviable from a fim, association or joint Hindu family 
may be levied on any adult member of the firm, associabion or P~~milx. 

(7) (a) If a cu,,,~any or person employs a servant or agent to repre 
it or him fdr the purpose of transacting b-inew within thc Emik of a 

local authority, such conlpany or person shall be deemedl to transact business 
ln a u ~ h  local aubhority and such servant orl agent shaU be liablt for the tax, 
iu respcct of the b~~siness ol: such company or person, whsther or not such 
scrrunt or agent has powes t~ make biding contract on M a s  of such com- 
llany or person. 

( b )  TTheri. m e  comp:my or person is the agp t  of another cornpaby or 
>-.s '.-=is ?-kciT TT:+J&~ '& 1- 3i +& z-m -Aal *@: 
. . 

* .  -5 ...-.- xzTqy z:  ;&- zc. --< -+ *;eeT -a & -= -% 
- - &= ,axl:x fss -5s 22 * Fzap- 

4 The tax payable by any'pemu earning a rsiaq- &all be ddSId.td t 
his auploysr fro~u tho salary payable to such ycrjun, before s11cI-t kziory 

,-y 
p m ~  to huo Jnd such employer shall, imspective of orhetner such dcd~cbion cqloyees. ~ ~ ~ ~ f o n  
has been made or not, when the salary is paid to me& p m m ,  bz liabb to pa) 
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l)rovided that, if the employer is an officer Of the Slate Or centlad 
~uvcrnlllent, state ~ ~ v c r n m c n t  may; noiwitllntimding ~ y t h i ~ l g  colltaincd 

in this bet, tho manner in which such employer disr:har%e 'he 

said liability : 
provided further that, where any person e a n i u ~  a salary ig a's0 

cuvcrcJ by one or more entries other than entry 1 in the schedule and the rate 
*; lax under aply such other entry is more than the rate of tax under e n m  

the schedule, or id simultaneously in the employment ofi mare thal one 
eaploycr and such pemon furnishes lo his employer Or c m ~ l o ~ ~ r s  a eenificate 

. ~ the form decla$ing, baler alia, that he shall get enr.0ued under 
sab-Lection (2) of section 5 and pay the tax l~inlself, t l l ~  employer Or employers 
of such person shall riot deduct the tax from the salary payabie to 
such person and such employer or employer&*&all not be liable to pay tax on 
L~eliaJf of such person. 

Registration j. (I) Every employer (not being an officer of the State or Central 
and enrol. (;ovenmlellt) liable to pay tax under section 4 or under sib-setion (5) of 

i ment. section 11, shall obtain a certificate, of registratim froin the executive antho- 
~ i t y  in thc prescribed mwner. 

(2) Eveq  person liable l o  pay tax other thaq a person e:irninq aiilury 
is respect of whom the tax is payable by hid employer, shall obtain a certifi- 
cate of enrolment from Ihe execitive rduthority in the prescribed manner. 

(3 )  Notwili~qiandiug a~~ytlling contilitlcrl in this section and in station 
4, where a person is a citizen of India and is in the e111pluynlents of ally cliplo- 
lnaric cJr consular office or in the ofice of the trade commisuioncr of any foreign 
~ t ~ u n l r y  situated within the limits of any local authorily, such perurm sJ1al.l 
obtain a certificate of envolment under sub-section (2) and pa) the tax him- 
b e l l .  

(4) Every employer or person required to obtiin a ce~tifi:ate of regis- 
tration under sub-section (1) or a cert%c,ate of enl:olment l d e r  sub-section 
( 2 ) ,  shall, within thirty daya from the date of co~~l~nenccment of this Act-or, 
if he was not engaped in any profession, trade, calling or ernplciynlent on thzt 
date, within thirty days from the date of coinnlencement of his profession, 
trade, calling or employment and, in rerj'pect of a person referred to in sub- 
section (2)) who becomes liable to pay tax at a, r9te higher or luwer than the 
one agecified in hia certificate of enrolmeaC within thirty days of his 11econling 
liable to pay higher or lower tax, apply to the executive z~ilthority for 9 certifi- 
cate of registration or enrolment, or a revised certificate of regis$ration or 
enrolment, as the case may be, 'in the prescribed form and the executive 
nuthority shall, after making such inquiry as he may deem lit ~vitliin, thirty 
days of the receipt of the application (which period in $he first year of the 
coiluilencement of this Act may be extended to nineby days), if the applica- 
tion ia in order, grant him such certificate : 

Provided that, where on account! of revision of rate 01 tax, the perlson 
liqble to pay tax is required to pay tax at a rate highar or lover than the one 
mentioned in $he certificate of enrolment, the rate of tax mealioned in sllch 
certificate &all be deemed to have been revised accordingly on thc date or  , such revision of rate of tax as aforesaid ; and pending suclz person anplying 
for a revi~ed certificate of enrolment and granb of wch certificate to\ him, 
suvh person shall, nohvithstnding anything contained in this Llct, liaLble to 
pay tax at such revised rajte. 

( 5 )  Tlie cxecutivc authority $all specify, in evciy ccrtificatc o r  enl-oI- 
merit, the anount of tax payable by the liolder of the certificate according to 

1 the Schedule apld the date before which it shall be paid and >jgch c ~ ~ . t i i l ~ ~ k  
if shall, s u b j ~ t  to the provisionu of the proviso to ml)-~~ction (4),  I.,C cIcc,nc(l to 
4 
I be a notice of den and for tho purpose of section 10. 

(6) Whcre an employe2 or a person liable to ~egistra+,ion or enrolment 
hm wilf~lly failed to apply for saeh registration or en~olment ~vithi,, the 
rc(iui13cd time, the exec Wive authority may, after giviwg 11im 4 1.ea~<~nnI,le 
oppofiunity 00 lxing heam', impose a pollalty not exceding rupees, one 
~undred  for eacll day of delay in case of an employer nsd not exficcding 
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(2) Every such $&upn shall be accompanied by ,a treasury challan in ' 
proof of payment of the full amount of tax due zuccording to the return and 

7. (1) The executive authority, if satisfied that any return filed by any Assessment of 
enlployer under sub-scction ( 3 )  of section 6 is correct ancl complete, shall -loye** 
accept the return* 

I I 

(2) The arnount of tax due from any employcr shall bc assesscd 
separately for each year cluring which he was lialle to pay tdx : 

Provided that, the executive authority may, subject to such conditiws 
as may be prescribed, assess the t a s  due filom any employer dvring any part - 
of half year : 

Provicled further that, where a registered employcr faile to file s 
return for any part of a. year, thc executive authority may, if he thinks fiw, 
assess the tax due from such employer s g a r a t ~ l y  f o r  different pa.fts of mr'h 

'(3) Where an  employer has failed to register under mb-qection (1)' 
of section 5 or has failed to file any return under mth.section (1) of section 6 
within the time or if the return filed by him appears to the executive autho- 
rity to be incorrect or incomplete, the executive authoritv shaJl, after making 
wch cnquily as he condclers necessrtsy, detcmine the tax cli~e ancl assess tlle 
employer to the best of his judgment and issue a noticc of demand for the 
tax so assessed : 

Provided that before acl%.ssing the tax due, the executive authority 
shall give the employer ai reasonable opportunity of being heard. 

(4) The amount of tax so assemd shall be paid by the employer within 

8. '(17 The tax under this Act, shall he paid in srncll rnanncr as may hc Payment of tax 
prescribed. 

(2) The amount of tax due from an onrolled pei*,mn as specified in his 
enrolment certificate #hall be paid in respect of a. pcrj;on- 

(a) who stands enrolled beforer the comlencen enb of ,a half year or 
is enrolled on or before the 31s-t Narch and the 30th September of a year, 
before the 30th April and the 31st Octobe~ of that year ; 

(5) who is enrolled aifter the 31st March and the 30th September of 
a year, within one month of the date of enrolment ; and 

(c) ~vho is enrolled and the rate of tax a~ which he is liable to pa? 
tax is revised, within one month of the data of such revision. I 

9. (1) Where, any employer, not being an officer of the State or Central Consequences of 
Government, fails to pay the tax as' required by o~ undw this Act, he &qll, failure to Pay 
without pre,judice to any other consequence or liability, he deemed to be an tax. 

nssessce in  default in respcct of the tax. 
i 

I 
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(2) *in cmplojcr dcemd to be an aaqeme in default 1 ~ 6 0 ~  ~b-ncenon 

(1) &hall bo liable to pay simple intWe€4t C V O Y  Ulonth at two pcr cent 
nnlount ,,f thu t;ur payable by aueh cmplver for the period which tho tan 
remains unpaid., 

(3) Whcro the an lunt of tag as assessled under section 7 or tllc 
of tax as -founcl liable under section 15, is more than the amount of tax Wid 
by t]lc employer, then sucll cmploycr shall be liable to Pay simple On 

amount of diffc~nce of tax at the rate and in the 
m.>ap&ion (2). 

, i4) Where an enrolled person fails to pay the he s h l l  be liable 

pav interest at the rate and in the manner lndd down in sub-sectio? 
1 (3s. 

Penalty for non- TO. Where a registered employer or an enrolled persoi fails) to mdze 
Paymat of tax psym ;nt of  tllc t s  Tvithin the required time or date as qecified in the notice 

of the execiztive authority may, after giving him a ~'easonabl~ OppOr- 
t&ty of being heard, inlpose upon him a pena1tJ' not exceed in^ Per 
cent of the amount of tax due. 

Special rovision 11. (1) Where on enlployer liable to pay tax under section 4 dies, his 
successor in ofice or the legal representative shall be liable to pay tax (inclucl- 

in certain ing any penalty and interest) due from yzch employer, in the lilra manner 
cases. and ta thc samc extent as the deceased ernployerb whether s11lch t ~ s  including 

:tsy pcnalty and interest has been assessed hefore the death of the employer 
hut has rcmainecl unpaid, or iq asses,wd after the death of the employer. 

Explanation.-In this sub-setion, the expression ' legal representative ' Ce,bal Act 
shall have the same niecahing as in cla~zse (3 1) of section 2 ot! %he Code oP Civil .t of 1908. 
Procedure, 1908. 

(2) Where an employer liable to pay tax under sction 4 is a Hindu 
llndividcd fahily and the joint family property is partitioned amongst the 
various n ~ e m h ~ s  or group of members, each menther or group of memnI,eyq 
shall be jointly and severally liable iLo pay thr. tax (including any penalty and 
interest) due from such employer up to the time of partftion, whether m~ch 
tax (including any pena1+y a$ld intore&) hay been assessed hefore the parti- 
tion but has remained unpaid, or is assessed &r the paytition. 

(3) Where an employer liable to pay tax under section 4, is a firm, 
and *he firm ie dissolved, then, every pemn  who was a partner rjhall jointly 
a d '  lseverally be liable to pay the tqx (including any penalty and interest) 
due from the emplcver firm up to the time of dissolution, whether such tax 
!including any penalty and interest) has been assessed before such dissolu- 
tion hut bw remained unpdd, ( r is assessed a f t e ~  the dissolution. 

'(4) Where an employer liable to pay tak under section 4 transfers or 
otherwise disposes of 4is ofice or establishment or activity in ~vhole or in pa& 
o~ effects any change in employment in comquence of which he is succeeded 
'in the office or establishment or activity or part thereof, by any other person, 
a s  employer and the person succeeding the employer shall jointly and sever- 
~ I Y  be l i~ble  to pay tho tatn (including any penal@ and interest) due fr*om 
the em~loJ'er UP to fk time of such transfer, disposal or change, whether such 
tax '(including anv penalty and interest) hay been assessed before such t r m -  
'fer, dislJoa1 or chan,~o but has remained unpaid or ifi assessed &ter mch 
transfer, dispoyl or change. 

( 5 )  Where enlployer lial)le to pay t .  under section 4, is succeeded 
'n the opce or establi~hrnen* Or activity by any person in the manner gpecifiad 

sub-section '(4)) the Person succeeding the empIoyer &dl,- 

( a )  be liable to Pay tax in F2Spect of the period from the date 
such s u d o n  ; and 

'(5) wi* thirty ditys from the date 04 such succession, apply for 
a cwtificata of registration. 

-- -- - 
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'12. All arrears ol' tax, pendlty ant1 interest payable under thi$ Act shill1 Recovery of 
be r~covered by the executive authority as an arrrar or I i ~ i ~ c l  revcnuc. 

(c) in the ease of panchayats and townships constituted under t h ~  
Of 1958 'I'amll Nadu Panchayats Act, 1958, the Director of Rura- Development. 

(2) It shall be l,awfuI for the State Government or the Director of M d -  
oipal Administration or the Director of Rnral Development or an officer duly 
authorised by the State Government or by tlie Director of Municipal Adminis- 

" nlent. 

such question shall be final. 

ExpZnnation.-For the purpose of +his sub-section, the executive autho- 



I 

Cl~rnmittee concerned. 

Rectification of '7. (1) The executive authority may, suo molo or on an applic~~tion 
error. hnde at any ll~mc within Wo yeam from the dntc I;P nn!: order or ilccision 

.made or takm under this Act, rectify' any.crror alq)nrcnt on the  face o f  the 

1 . Provided that no such rectification which has the effect of enhancing an 
abse~clrmest or any pendty, shall be 'made'unless the executive authority has 
givea him a remcatlble opportunity of beinc i~z:~rn.  

(2)  Wherc meh rectification hak the effect of reducing an asses~~nent 
or penalty, the executive autpority shall refund such amount as may be due 
to the emplopeq or to the enrplled person, as the ease may be. 

(8) llT1ierc an:- such rectification has the effect of enhancing nsscaq- 
pent or pcnully, the cxccutbve authrity -shall give the 'emfiloyer a revised 
potice of assevent  or .panal@. and thereupon the provisions of this Act and 
$he rule4 ~ n d e  thermdep shall apply as if such noticc had been given in 
+he first instance. 

(5 )  The p f i ~ ~ 0 p . l  of this Act relating .to appeal shall apply to an 
order of rectification made under this section nR they apply to  bhhe order in 
IapWt of which tuch order of rectification has been made. 

. . - -- .- - - - 
n 
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(2)*Where an employer'wilfully fails to maintain the boob of account 
or other ciocuments as directed under sub-section (1))  the cxecutivc autllo- 

( 6 )  any person who holds or may subsequently hold money for or 
on account of such asseasee, 
to pay to the executive authority either, forthwith upon thc money becoming 
due or bcing held or within @e time aq may be specified in the notice but not 
heforc tllc liioi~cy beco~nes due, or is held as aforesajd, sp much of the money as 
is suffioient to pay the amount due by the assessee in respect of the a arrears 
of tax, penalty and intercst under this Act, or the whole of the money when it 
is equal to or lcss than that amount. 

Exp1arzcttion.-For the purpose of this section, the amount due to all - - 
nuhessee or nloiley held for or on account of an assessee by any person shall 

(4) Any perkpn making any payment to the assessec, after receipt of 
thc notice under sub-sectjon (1) shall be personally liable to the executive 
authority to the extent of the payment made, or to the extent of the liability 
of the assessec for the amount due under this Act, whichcvar is less. 

a s  the case may be, to the executive authority. 

(6) Any a~l~ount  of money which a person is required to pay t o .  the 
cxecutivc authority or for which he is permnally liable to the executi-ve 
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1 d?mt~iclcd Ll~ut, if ~11o stqicl authority renlovea from l l w  airit1 prc~ulucv 

;illy 'boali, mgistcr, accomt or docrusent, lie'sha$L give to the person in charge 
o; tho 'place, a receipb describing the book, register,' account or docu~ncnt W 
rcmovsii by him and retain'the s h e  only for so long as may bel necessary for 
Lhe purposc ol' exainina1,ion tllcleof. 

Refrlnds. 22. The executive authority shall, on application, refund to a. person tho 
-a,mount of tax, pewlty and interest, if any, paid by woh person in excess of 
tllc nniount clue from him. The refund ~imy be niucle tither by ccalh ppanlcnt, 
or, at the option of t l ~ e  pcrson,, by deduction of sue11 execus frolri'tlle tlinount . 

of tax or interest! or penalty, clue in rkpect of any otl ie~ period. 

penkt y. 23. Save as otherwise provided in section 10, any eniployer or person who, 
witllout sufficient ca~usc, fails to comply with any of tho provisions 01 this Act 
or tlie i.ulcs ~rwde therc*cndcr slia.11, on collviction, be yuni,Jlccl \\.it11 fine noil 
cxceecling five thousand rupees and when the offcnce is a continuing on? with. 
9na not exceeding fifty rupees1 for ewh day during which the: offence co~itiiiuea 

Offences by 24. (1) Wheiwc im offcnce under this -Act has. been committed by s con]- 
compmies. pany, every person who a t  the time the offence was commjtted was ,in charge 

of and was respongible to the company for the conduet of the businw of tht  
company as well as the eolnpa(ny, shall. be cleenled to be guilty of the offence 
and shall be liablc to be.proceeded again* sad punished accordingly : 

Provided that, npthing contained in this sub-section shall'render any 
such person liable to any punishment,. if he proveq,thab tho Gffencc \\'as 
committed without Iris linowledgc or that he had exercised all clue diligence to 
prevent the collilnission of such offence. 

(2) Not~v:thstandiny anything contained in, sub-section (I) ,  where any 
offence under: t h ~ s  Act hay been committed by a colnpslny and it is proved that 
t+e dence  has been commitkd with the congent .or connivance of, or is attri- 
bakbb to my ncglect on the pairt 0% any director, 111cinagor, mcretary OY 

other Seer of bhe company,, such director, manager, secretary or otlier officer 
shall Le deemed to be guilty of that offence and shall be liable to be proceeded 
against and punished awordingly. 

E~plunalion.-&'or the purpose of this secblon,- 'B 
(a) "company " means any body coiyo~ate alld includes a firill or 

other association of individuds ; and 

( a )  wherr the offence ~~onsiqtts of the hilure to pay or thc eva:;ion 
of, any tax recoverable*under this .let, in addition to the tiqx so recoversl~le, 
a sum of money not exceeding one thousand rupees or double the amount oS 
the tax movcrable, whichever is greater; and 

(8) On paynlent of such sum of money and bhe tax, if any, recove . 
r ~ M e  under thiq Act, no prosecution foq an offence under this A d  sllall be . lnsbituted in' respect of the same fmta on which a composition hag been allolreil - 
under this section. 

u: L r .  

power to gd* 26. A11 authorities under this Act &all, for tho PULmL)ow of tl1i4 APL,  (2ntral atmdances ct: ]lave the same PoWcrs .S v ~ k d  in C i ~ l  Court un&-jr the Code of civil Pi"roccdure, 1908 while fr).ing n suit, in respect-of 5nfo&,'uu the attelidserr 01 
and e-g any m n  oil oat11 or aBirmatim or for i~~~rnpelliag tlw in.u- 
dactdon.'of any document. -- - . __ 
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27. Saxe as utherwisc provldcd in tllis Ad ,  no orclcr passed or proceeding Bar of Jurb 
tirbcn by any autllority or officer under this Act ;shall be called in question in diction. : 
any court, in m y  suit? or application and no injunction shall be grantccl by 
any court in respect of any action bkcn or to be taken by such authority or 
cdlicer in pursuance1 of any power conferred by or under this Acii. . 

28. iYo s u i t ,  1)rosecution or otlicr legal proceedings qlisll lie against any ' protection of ac- 
ai:Illority or porson for anything which is in good faith done or intended bo tion taken in 
be done in pniisuance of this Act or thc rules made thereunder. good faith. 

2!). (1) '['he State Government may, mal<e 1~1les, to carry out thc purposes Power to 
ol' this Act!. make rules. 

(2) I n  particular and without prejudice to the generality of the fofe- 
going power, such rule8 may provide f o y -  

'(a) all matters expressly required or allowed by this Act to be 
prescribed ; 

( b )  generally regulatiag the procedurb to be followgd and the forms 
to bc :~cl,apted in the proceedings under this Act ; 

(c) the payment of fees paiyable in respect of any application or 
appeal to be m d e ,  forme to be suppled, ceraoate to be grpnted and also 
any appljcation@ for certified copies of documents filed abd orders made 
under this Act. 

(3) ( a )  All rules made under this Act and all orders i d e d  under 
sec+tion 32, shdl be published in the Tatnil Nadu Government qazette and 
unless they are expmmd to come into force on a; particular day, shall come - 
into force on the day on which they alre so published. 

( b )  All notifications issucd under this Act, shall, unless they are ex- 
~ r e s d  to come into force on a particular day, come into force on the date on 

, which they arc published. 

(4) Rvcry rule rnsde or every notification issued under this Act, and 
et-ery older made under section 32, shaJl, a5 soon as possible, after i t  is made 
or issned, he placed on the table of thc Legislative Assembly and if, fiefolz 
the cspj1-y of the session in \v11ich i t  is so placed ol* the next sewidn, the 
As~~ntbly  malres any modiqcntio~l-jn anx such .mlc or notification or 01-dcr o r  , 

. the Assenll,ly decides that the rule or notification o r  order should not be .  
made or issued, Lhe rule or notification or order shall $hereafter have effect 
only in sluch moclified form or be of no affect, as the case may be, so, however, 
that any such modification or annulment shall ba withont prejudice to the 
talidity of anythmg previously dme under that I.-le or notification or ordcr. 

30. Nothing contained in this Act shall apply to- EkemWoa& 

( b )  physi~dly disabled persoq with total disability in one or both the 
hands or Icgg, til)astics, totally ciuxpb or (lea$ persons oy totaI1y blind pcrsaons : 

Pxovicled that such phyqical disabilitx shall be duly certified by a 
registered medical practit,ioner in  the service of the State aovernmenf! not 

' 
below the ranlr of a. Civil Snrfieon. 

. m. Save as o;Slemisc j,mvjdd in tlljs Act, the pi*ovision:j of this ~ t t  in ~ c t  to over- 
F*) far a? th~y  rdate tr, the levy an4 ~ J J e ~ t i o n  of pr~fcmion tag &sll , have ride other laws. 
ef4A n$Ar iu t~f~n4~ng  sn~i,h.'ng kw,nyi:*t ?&c;w/;jlh rymQ?tj&j jn ;w &b 
PW I/n '?e ?*:w 'e* h fla~z ~ y l  fk*t p4:rln?&&, k $87 r@& ? ~ w  v&$~J&&~ 
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. .  1. 32. ~f m y  diBculty arky in giving &mt to the prodsions of this ,Act, 
move dil l icdti~ tile state &vernment m y ,  by an o r b .  publishbd in the Tun~il Nad4ul.r 

.. 4 i m , ~ ~ m s n t  Oazctte, make g ~ ~ h  proyi$ms not inconsistent with the provi- - , IVV-.  .-..--..- - 
sions of this ~ c t  as to them to be necessary or expectlent l o r  renlovlnx 
the difficulty : 

Provided +hilt no such order shall be made after the exp 
11t-o v e a l  from the date of commenal.nent of thig Act. 

iry, of a period of 

/' (See section 3.) 

/ RATES OF TAX ON PROFESSIONS. CALLINGS A m  
EMPLOYMENTS. 

, Rate - of .. tax pir 
Seriril number and class of persons. half year. - > 

Mlninzirm. Maximum. 
(1) r (2) Rs. (3) 

Rs. 
1, Salary and wage earnvs, whose monthly salaries or 

wages are - 
(i) Rs. 1,500 or more but less than Rs; 2,000 . . 30 48 

(ii)-RS. 2,000 or more but less thrtn Rs. 2,500 ... 45  72 

(iii) Rs. 2,500 or more but less than Rs. 3,000 . . 72 120 
I 
, (iv) Rs. 3,000 or more but less than Rs. 5,000 . . 120 240 

(v) Rs. 5,000 or more but less than Rs. 7,500 . . 300 450 

(vi) Rs. 7,500 or more but less than Rs. 10,000 . . 450 600 

(vii) Rs. 10,d00 or more but less than Rs. 15,000 . . 600 p o o  - f 
.. lviii\ Rs. 15.000 and above . . . . . . 900 990 

- I t  

'k;?' (a) Legal practitiohers includin solicitors and notaries , f I where tho standing iri the pro ession is- 
(11 Less than two vears ,. ... . - -. SO 100 

, , (ii) Two years or more but less than five years . . 200 500 
1 

(ii) Five years -dr more . . . . . . . . . . ' 750 1,250 

(b) Medical practitioners including medical consultants 
(other than practitioners of Ayurvedic, . Homeopathic, 
Siddha .and Unani #systems of medicine), dentists, - 
radiologuts, pathologists and persons engaged in other 
similar professions or callings of a flara medical nature 
where the standing in  the professio~ is- 

(i) Less than twc years . . . . . . . . . . 100 750 . 

(ii) Two years or more but less than five years . . 500 1,250 

(iii) Five years or more . . . . . . . . . . 750 1.250 

>(c) Practitioners of Ayurvedic, Homeopathic, Siddha and 
Unani Systems of medicipe where the 
standing in the profession IS- t - 

(i) Less than two years - - d ... 50 100 1 
i3 

' (ii) Two years and more but less than five years .-. 100 1 50 

(iii) Five years or more - . W ... - 2 0  300 
)-- 

* ,  C 

t . I . _-. -. -__- -4 . -  a - --. - . -.;" -- .. ,̂  
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( 1 )  , (2) (3) 

IL. R* 

Technical and professional consultants including 
:rrchitects, engineers, r~ i. forced cemcl t cor Crete 
colls~ltants~ plumbers, tax consultants, chartered 
itccountants, cctuarics and Inanagement consultants. 750 1,25C 

(e) Chief ?,gents, principal agents, special agents, 
insurance agents and surveyors or  loss accessors 
registered or licensed under the Insurance Act, 1938 
(Central Act IV of 1938) . . . . . . . . 750 1,250 

u) Commission agents, dalals and brokers (ott.er thav 
estate brokers covered by any other entry elsewhc re 
in this Schedule) . . . . . . . 500 1,250 

(g) A I  types of contractors (oihcr than building contractor 
' 

covered by any other entry elsewhere in this Schedule) 250 1 3 5 ~  

(h) Diamond dressers and diamond polishers , . . . 1,000 1,250 

3. (a) Members of associations recognised. under the For- 
ward Contracts (Regulation) Act, 1952 (Central Act 
LXXlV of 1952) . . . . . . . . .  . . 1,000 ' 1,29 

-- 
(b) (i) Members, of stock exchange recognised under the 

Securities , Contracts (Regulation) Act, 1956 
(Central Act 42 of 1956) 1 . . . . . . 1,OOO 1,250 

(ii) Remisiers recognised by a stock exchange . . . . 500 1,250 

4. Estate agents or brokers or  building contractors ' . . 1,ooo 1,250 

5. Directors (other than those nominated by Governrirent) - 
of companies registered under the Companies Act, 1956 
(Central Act 1 of 1956) ... . . . . . . . . 1 ,ooo 1,250 , 

6. (a) Book makers and trainers licensed by any competent - 
race club, cwners of race horses . . . . . . 1,OOO 1,250 - 

(b) Jockeys licensed by the said club . . . . . . ' 500 1,250 

7 Self employed persons in the motion picture industry 
as follows :- 

. . (a) Writers, cameraman, still photographers . . .  . . 
(b) Lyricists, directors, actors and actresses (excluding 

j u n i ~ r  artists) play-back singers, recordists, editors. 

(c) Jur.ior artists, production managers, rssistant direc- 
tors, assistant cameraman, -'.ssistant recordists, assis- 
tant editors, musicians and dancers . . . . 

8. Dealers registered under the i'amil Nadu General Sales * 

Tax Act, 1959 (Tamil Nadu Act 1 of 1959)such dealers 
whose annual .gross turnover of all sales c r all pur- 
chases is- 

(i) Less.than Rs. 50,000 . . . . . . . . 
(ii) Rs. 50,000 or more, but less than Rs. 1.00 lakh 

(iii) Rs. 1.00 lakh or more, but less than' Rs. 2.00 
lakhs . . . . . . . . . 

(iv) More thrn Rs. 2.30 lilkhs . . t C* t 1,000 1250 



(1) (2) ( 3) 

RS. RS. 

9. Occupiers of factories as ciefined in the Factories Act, 
1948 (Central Act LXIII of 1948); who are not dealem . 

covered by entry 8 . . . . /.. . . . . 5 0  1,250 .. 
10. Employer of establishment as defined in the Tamil Nadu 

Shops and Establishments Act, 1947 (Tamil Nadu Act 
XXXVI of 1947) who are not dealers covered by entry 8, 
yuch employers of establishments- 

(i) Where there are no employees . . . . . . )O 200 

(ii) Where not exceeding five are'employed . . . . 100 750 

(iii) Where more than five but not more than ten enlplo- 
yees are employed . . . . . . . . . . 250 1,250 

, (iv) Where more than ten employees are elnploy~d . . 1,000 1,250 
11 

I 1 .'I (i) Conductors of video parlours . . . . . . 500 1,250 

(ii) Conductors of video cassette libraries . . . . . 100 503 
,1 

12,' Owners or lessees of oil pumps and service stat ions . . 
, . 1,000 1,250 

13.' licensed foreign liquor ve~~dors and emp1,iyers of resi- 
dential hotels and theatres as defined in the Tamil Nadu 

.; Shops and Establishrlle-ts Act, 1947 (Tamil Nadu Act 
XXXVI of 1947) . . . . . . . . . . 1,000' 1,250 

14. Holders of permits for transport vehicles granted under 
the Motor Vehicles Act, 1988 (Central Act 59 of 1988) 

, which are used or adapted to be used for hire or 
reward where any such person holds permit or permits 
.for any- 
Van, matador or cab- 
Upto 2 vehicles . . . . . . . ; . . 250 750 

?? 
More than 2 vehicles . . . . . . . . . . 500 1,250 

Car oi. Taxi:' 

Upto 2 vehicles . . . . . . . . . . 100 500 

More than two . . . . . . . . . . 200 750 

3 wheeler (passenger or goods vehicles)- 

Upto 3 vehicles 

More than 3 vehicles . . . . . . . . . . 100 500 

Lorry, truck or  bus . . . . . . . . 1,000 1,250 

15'. Money-lenders licellsed under the Tamil Nadu Money- 
lenders Act, 1957 (Tamil Nadu Act XXVI 6f 1957) . . 1 ,o@) 1,250 

16. 1,ndividuals or institutions conducting chit funds under 
section 13 of the Tamil Nadu Chit Funds Act, 1961 
pamil Nadu Act 24 of 1961) - ~Q.oO0 1,250 

- .  
I 



Ks, Kn. 

17. @*pefah sockties registered or deemed to k re- 
umiar the Tamel Nadu Co-opr&~s &&ti= AC~, 1981 
(Tamil Nadu Act 3 of 1983) and engaged in any pr<)- 
fesioa, trade or &calling:- 

(,iJ %ate level societies and their branches . . . . 1,000 1,250 
(iij C~-op:ntive sugr factories and spinning milk 

6 i i )  District lev4 societies aM their branches . . 1,m l,m 
(iv) Urban banks . . . . . . . . . . 1,m 1,250 

(v) Oiha ccmperative societies but not of State or 
district level . . . . . . . . . . 250 :TSO 

4%. Baaking companies as defined in the Banking Reqlation 
Act, 1949 (Central Act X of 1949) - 

(i) ScWuied banks and their branches , . 
(ii) Other banks and their branches . . . . . . 1,000 1,250 

49. Companies registered under the Companies Act, 
1956 (Central Act 1 of 1956) and engaged in any pro- 
fession, trade or calling . . . . . . . . 1 so 1,250 

-20. Each partner of a firm registered under the Indian 
Partnership Act, 1932 (Central Act IX of 1932) and 
engaged in any, profession, trade or calling . . 1,OOO 1,250 

21. Persons, other than those mentioned in any of the pre- 
ceding entries, who are engaged in any profession, 
trade, calling or employment and in respect of whom a 
notification is issued under the proviso to section 3 (3). 

Notwithstanding anything contained in this Schedule 
w h ~  a person is covered by more than one entry in this 
Schedule the highest rate of tax speci6ed under any one of 
thoat entries shall be applicable in his case. 

(By order of the Governor) 

MD. ISMAIL, 
, I flecretaq to Cfouernt~tent, Law ~ e p a r t f t t e ~ l .  
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and may cause production a no examinat i , , I  of booics,rtgister~accounts or document* 
relating t hereto and may scize such books, rr gisters, a ccounts or documentsas ma \ 11.  

nece=sary:- ' .  . , 

Provided that, if the said authority removes Ir.om the said premises any book, 
register, account 01 document, ht  s h ~ l l  give to the person in charge of the lace, a R receipt desoribing the book, rcgi~ter, account or document so removed by im and 
retain the same only for so long as may be necessary for the purpose of examinatjon 
thereof and in any c ~ s e  for a period 'not excetrding t h i~ ty  days or such further p l o d  
not exaeeding sixty days as may be prescribed : 

Provided further that in the crse of a municipal corpo~tti.oi!, the powersunder , 
d his section may a Iso be exercised by any officcr ot he1 than the Cornmissloner of a 
municipal corporation. with the prior spprova 1 of the Commissioner concerned : 

, a 
Provided also that no residential accommodation (not being a place of business-, 

cttnl-,esidence) sha I1 be entered into and searched exccpt on the ruthority of a waroh 
w?rrant issued by a Magistrate having jurisdiction over the area, ~ n d  all searches Central Act 
under this section shE 11, SO f e ~  ap may be, be made in sccordanee with the ptovisions 2 of 1974 
of the C d e  of Criminal Procedure, 1973. " 

n mendment ot 6. Tn section 30 of the principal Act, after druse (a), thc followi~g clausk. sha11 
s .  . . rcction 30. bt inserted, namely :- 

" Caz) tho m>m5:rs ot t h e  C3n la1 Ressrve Police Polce to whom the Central Centra I Act 
Reserve Police Force Act, 1949, applies ~ n d  serving in any pp:t ot this State ; ". LXVI d 1949. 

A me r ,d ment of 7. In the Schedult to the principal Act,- 
Schedule. 

( I )  for se~ial number I and the entries relating thereto, the following serial 
number and entries s h ~ l l  be substituted, namely :- 

6 6  I .  SJ lary znd  wage earners, whose moni hly salaries or w~gcs are- 

' (i) Rs. 1,500 or mol c, but Iess than Rs. 2,000 

'ii) Rs. 2,000 or more, but lcss then Rs. 2,500 

(iii) Rs. 2,500 or morc, o ~ t  !css t hc n Rs. 3,COO 

( iv)  Rs. 3,000 or morc, bi.t Tcss than  Ps. 5.MO 

Rs. Rs. 

- -24  42 

(v) Rs. 5,OCO or IUOI e, b,t less t h? n Rs. 7,560 300 450 
. . 

hi )  Rs. 7,500 or more, but less than Rs. 10,000 ' ' 450 60Ci 

(vii) Ps. 10,000 or more, b~it  less t h ~ n  Ri. 15,000 , 600 900 

lviii) Rs. 15,000 and above 900 990."; 

(2) after serial number 1 and the entries relating thereto, as so amended, the 
following serial number and the entries shall be inserted, namely - . . ' . . . . " . T .,' . I. 

'I ' \.\. ~~\~~ tbuaptss&.~~u-k* anndiacww in nspct Cd b-mt 
tmm inwstnwtt b- 

. . 
i 

-. . * . .  . Rs. . - -,\ 
I 

I . .(I) Rs,. 20,000 or more, but Iessthan Rs. 24,000; . ., 
I .I -, , - : - ,.;,%*, .;,-42 '> . ' - L# , .'; ,, % s,,' 

(ii) Rs. 24,000 or more, but less than Rs. 30,000 . . 42 69 

(iii) Rs. 30,000 or more, but less than Rs. 36,000 .. 1 ,?,+.Sf) :I08 :- . :  . '  



Rs. Rs. 
' (v) Rs. 60,000 or more, but less than Rs. 90,000 . . 300 450 

(vi) Rs. 90,000 or more, but less than Rs. 1,20,000 ., . 450 600 

(vii) Rs. 1,20,000 or more, but less than Rs. 1,80,000 . . 600 900 

(viii) Rs. 1,80,000 and above . . . . . . 900 990"; 

(3) in  serial number 2, for items (a), (b), (c), (d) and (e) and the entries relating 
thereto, the following items and entries shall, respectively, be substitatcd, narnc1x.- 

" (a) Legal practitioners including solicitors and notaries wl~ose standing in 
I he profession is- 

(i) Less that1 two years . . . . . . 30 90 

(ii) Two years or more, but less than five years . . . . 90 300 

. . 300, ,, a0 

(iv\ 'Cen years or more 

(6) Medical practitioners including medical consultants (ott.~.  tiin in practitiot!ers 
of Ayurvcdic, Homeopathic, Siddha and Unani systems of medicine), qentists, 
radiol~gists, pathologists and persons engaged in other similar professions 
or callings of a paramedical nature whose standing in the profession is- 

270 540 

(iii) Five years or more, but less than ten years . . . . 540 660 

(iv) Ten years or more . . . . . . 660 960 

(c) Practitioners of Ayurvedic, Homeopathic Siddha and Unani Systems of 
medicine wl~ose standing in the profession is- 

. t : (i) Less than two ycdrs 

rs or more, but less than five years . . . . 90 120 

r~ or more s, - ..if 7' 120'~- : L:n : s 230 
a ,. 

(i) Less than two years . . . . . . 120 240 

(ii) Two years or more, but less than five years . . . . 240 I .  480 

(iii) Five years or more, but less than ten years . . . 480 720 

(iv) Ten years or more . . . . . . 720 1,020 

(e) Chief agents, principal agents, special agents, iilsurance agents, surveyors or 
loss assessors registered or licenced under the Insurance Act, 1938 (Central Act 

[i) Less than two yes$ I20 240 

(ii) Two years or more, but less than five years 

(iii) Fiqe yeals - .  or more, but less than ten vears , . . . - - 450 :: 720 

! i v )  Ten year< or more 



(4) jpr serial ~~umber  5 and the entries relating thereto, the following serial . 
,n,unlber q@ the entries ~hal).~be substitu!ed, namely -. :- 

, . " (5)7,1&rectors (other than those nominated by Gqvernm nt) of coplpanies 
rcgis:crcd under the Companies Act, 1956 (central Act 1 of 1956) and who are- 

ji) dart time ~irectorr  . . . . . . 240 480 

(ii) Whole time Directors . . . . . . 960 1,020" 
. I  ' 

Lj) 7, nga,&sr iteq (c), in  the entries in c a ~ ~ ~ s s  (2) a& (3), for. 
the figures" 1000 " and " 1250 ", the figures "300 " and " 720 " shall, respect~vely, 
be ,~u$!$,iJ~fb s; . 

, ' 

. (6) fgr- serial uumber 8 and thc entries relating !bpreto,, fqliowing serial 
number and the entries shall be substituted, na~nely :- 
c i 

" 8. Qq$Iers registered unqer {k,T@pil  .~~du,~e&rd 915s Tjlx bet. 1959 
&mil Nsidil Act 1 of 1959) and whose annual gross turnover of all sales or all 
py~hases . is . :- 

.(;),.&~$.+than Rs. 1 ,QP,ODO . . .. .@ 90 

(ii) RS. l,,.OQ,~OOpr.por~, but less than Rs. 2,90;000 ' :, . .90 . .  i20 
. s  t 

(iii) Rs. 2,00,000 o; more, but less than Rs. 3,00,000 . . '1.20 240 

(iv) Rs. 3,00,000 or more, but less than Rs. 5,00,000 . . 240 300 

(v) Rs. 5,00,M)O or more, b u ~  less than Rs. 7,50,000 . 300 360 

("i) Rs. 7.50,000 or mole, but. lecs than Rs. 10,00,000 ;360 600 

- (vii) Rs. 10,00,000 or mor-, but less than Rs. 15,00,000 1 600 720 

(hii) RC. 15,00,000 or more, bul less thqn.Rs. 20,00,0Q0 7.20 840 

&i) Rs. 20,00,OQQ or more ... . . ... 840 ,1,020"r 

(7) in sorial numbor 14. tor the o n l l y  "Lorry, truck ol bus" i n  oo1u.1111 ( I )  an.! 
the en$@s relating thare!o in  oolumns (2) and (3), the tollowiag eatJos shall, 
rosj>ectiveIy, be substituted, namely :--. 

'! Lorry, ,truck 01 4 ~ 3 . -  

( i )  one vehicle . . . . 301) 130 

(iii) more than thee vehiclas . . . . . . . . 720 1,023". 

(8) i o ~  serial number 20 and the entries re la ti^^ thoreto, the following serial 
number and the untries shall be substituted, aamely:, 

"20.-A parlpership firm engaged in any profcpsion,+ !fade p1 .c,$tjng. 840 .W", 
-, , . 

(9) aHor se~ial nurnbe~ 20 andlthe entrias relating thcl ato. the tollowing strriai 
number and the entries, shall be inserted, namely :- 

"20 A. P a m  Brokers lioenaad under the Tamil N ~ & L  Pawn 
Brokets Act, 1943 (Tamil Nadu Act XXlil of '1943)" . 840 1,020"; 

flG) in the antties i21 column (3), for the figures ''l25i3" wl~anvar they oecur, 
!he tigu~q " 1 O M "  shall be substituted 
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ithstanding anything contained in sub-seotions (6) and (7) ot sootion 5 or 
(3) of seation 6 or seation 10 or seation 23 of the principal Aot, no penalty 
ied by the exeoutive authority for the period aommenoing on and from 
il 1992 and ending with the date of publicat~on oi :he Tamil Nadu Tax 

on Professions, Trades, Callings and Employments (Amendment and Special Provi- 
- - L  sion) Act, 1994 (hereafter refer~ed to as the said Act) in the Zamil Nadu Government 

* Oazette, on any person in respect of whom the tax has been reduaed undel the 
' prinoipal Aot, as amended by the said qot, if the tax payable by suoh person undy 

the prinoipal Act as amended by the said Aoe for the said period has been duly pad 
within suob time as may 'be notifiod by the State Government in this behalf. 

- - (By Order of the Governor) 

M. :MUDTIRAM, 
Secretlady to Government, 

I~a\v Departmc?nt. 

A Group] !V.2 Ex [118j-3 

Penalty undm 
prinoipal Act 
not to be levied 
in oertain cases. . 
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C The follo\ving Act of the Tamil Nadu Legislative Assembly received ths assent of the 
Governor on the 5th July 1995 and is hereby published for general infcrmation :- t r 

$* 
Lk 

ACT No. 12 OF 1995. 

5 

An Act .further to anretld the Tamil N ~ l u  Tan on Professions, Trades, Callings und 
k Employinents Act, 1992. 

BE it cnnctad by t!let Legislative Assembly of the State of Tamil Nadu in '$ae 
s;% Forty-sixth Year of the Republic of India as follows :- pi 

I ,  i 
1. (I) This map be called the Tamil Nadu Tax on Professions, ~ r l i j s ,  SWrt title and ------ - -. - - 

Callings and Employments (Amcndment) Act, 1995. C:~mmoncemcmr. 

(2) Secdm 3 thall be deemed to have come into force on the 1st da 
A ~ r i l  1994 and the other ~rovisions of this Act shall come into force at once. 

2. After section 28 of the Tamil Nadu Tax on Professibns, Trades, Callings 1-011 ,,f oow 
and Employments Act, 1992 (hereinafter referred to as the prhcipab Act), don28-A* , .. 

4 ' c  

.the following section shall- be inserted, namely :-- ,- 

f ,  'Y8-A.3rPower to amend Schedule.-(1) The State Government may, by notifi- 
cation, alter, amend oi add to the Schedule or omit ani  of the entrii  sppified , t  ' , / 

in the Schedule. 
. I  . . 2.. , i r  . . 1 .  *~ % 

kt, (2) where s notification has been issued under hab-section (I), there s d d ;  llhfca 
&e noti6Wion is in the meantime rescinded, bc introduced in th"&&d"e 
Assembly, as soon as may be, but in ady case during the next session of the 
Legislative Asscnrrbly followjng t l ~ c  date of thc issue of the notification, a Bill on 
behalf of the State Government, to give effect to the alteration, amdndment, addie 

I tion or omission, as the casc ,nay be, mndc i n  thc Schcdulc spccifictl in the nutifi- 
cation, and the notification shall cease to have effect whcn such Bill becomes law 
whether with nr without &odification~, but without prejudice to the validity of any: 

& 
I i  

thing previously done thereunder : I 

I Provided that if the notification under sub-section (1) is issued when the iegis- 

lative Assembly is in session,. such a Bill shall be introduced in the Legisl+tiv, 
h s e m b l ~  dwing that session : 

, 
I 

Pmvi&&fylQ~~ that where for any rmmon a Bill as aforesaid does nct be(.ome 
'law'*thia sM months from the date of its introduction in the L~:gislative Asset.$biy, 
&c- notactition shall cease to have effect on the expiration of the :;aid pel04 I of 
silr n?ontk€. i' 

(3) All rcfercncus made in this Act to the Schedukc shall bt consid 
&atiag to tbc Schcdolc as for the time bting amended in axa~niin d t t o  
,d~d this r s t i ~ . ~ .  I 

I 



L 
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I: 
mdmeot oC * -0. 

3. ?in the Schedule to the principal Act,--. 

(?) for serial nur. ber 8 and the entries relating thereto. the follow'ng serial 
number and the entries shall be substituted, namely :- 

I 
I "8. Dealers registered under the Tamil Nadu General Sales Tax pet, 1959 (Tamil 

Nadu A*% 1 of 1959) and whose annual gross turnover of all sales'or all ourchases 
is-- 

(i: Less than Rs. 1,00,000. . . . . . . . . 30 60 
1 

(ii) Rs. 1,00,000 orimore, but less than Rs. 2,00,000 SO !20 

(iii) Rs. 2,00,000 or more, but less than Rs. 3,00,000. 120 740 ~ I 
I (i$ Rs. 3,00,000 cr more, but less than RE. 5,W.W. 240 380 

(.J: Rs. 5,00,000 or more, but less than Rs. 3,50,000. 300 3 w  

($1 Rs. 7,50,000 or more, but less than Rs, 10,00,000. 360 5% 

(vii>Rs. 10,00,000 or morc, but less than 540 G30 
R6. 15,00,000. 

(viii) Rs. 15,00,000 I nlore, but less than 600 690 
Rs. ZO,IU;,GGO. 

iixj Rs. 20,G0,000 or more . . . . . . . . 69G 720" ; 

(2) for serial number 10 and the eiltries relating thereto, the following 
serial number and the entries shall be substituted, namely :- 

"10. Employer of establishment as defined in the Tamil Nadu Shops and 
Establishments Act, 1947 (Tamil Nadu Act XXXVI of 1947) who are not dealers 
covered by entry 8, such employcr of establislunents--d--. 

(i) Where more than two, but not e x d S n g  five 100 '750 
employees are employed. 

(ii) Where more than fivc, but not more ti~an ten 259 -1,020 
employees are employed. 

Gii) Whcro more than ten employws are ~mp1oyed.j ~~h 1,020, 

(3) in serial number 14, under the heading " k r y ,  truck or burr", in 
eeldon (3, againhl ~tem (i), for the figure "UH)", the figme "156H 4h% be 
s ~ t u t a d i .  

(By Order of the Govern&.), . ! 
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